
V
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH. NEW DELHI

OA N0„, 1569/2001,

New Delhi, this the 4th day of December, 2001

HOhPBLE SH,. V „ K, „ MA JOTRA . MEMBER (A)
HON'BLE SH., KULDIP SINGH, MEMBER (J)

C o n t „ K. r i s I'l a n K u m a r-

S/o Devi Singh
R/o Vill B
G)el hi"40

IInd Bri „ DAP, Delhi

(By Advocate : Mrs.. P.K., Gupta)

Versus

. „„Applleant,

1 C o m m i s s i o n e r o f Ro 1 i c e
Police Head Quarters,

IP Estate, New Delhi,.

D y C o rn rn i s s i o n e r o f P o 1 i c e „
Ilnd Bn. DAP, Delhi.,

Inspector Sh,. Attar Singh, (E,.0.)
Rl/IInd Bn., DAP, Delhi,, „ .Respondents

(By Advocate Sh- Ajesh Luthra)

Q.„R„D^E„R_IQRAL,1

By Sh- Kuldip Singh, Member (J)

The applicant has filed this OA wherein he has

assailed an order dated 6-5.,2001 issued oy Ltie DoP i ur

initiation of an enquiry against the applicant for an alleged

t o r t u r i r i g o f a. y o u. n g b o y i n t h e p o ]. i c 6; s i. a 1.1 o 11 ., 1 u k; sal

Juvenile boy filed a case before the Juvenile Court where the

applicant was imposed a penalty and was directed to pay

compensation to the Juvenile boy to the tune of Rs-25,000/--

The applicant had deposited the said amount in the Juvenile

C o u r t - A f t e r t h e p u n i s h m e n t h a c! b e e n i n f licted by the

Juvenile court, the enquiry was initiated- Earlier the

d i scip1inary proceedin gs were dIrected to be kept in abeyance.

The counse], for the applicant submitted that aftei" that

Jill



this app 1 i CcJ.i l t had prefcrrsd an appeal before; the

Learned Sessions Judge- In t. I'le; ma an while ttie impugned

memo Annexure A-1 initiating enquiry has beeri issued,,

2 N o w s i n c e t h e a p p e a 1 h a s b e a n d & c i d e d i n f a v o u r of t h a

applicant: as such he wants to make a represe;ntation to the

dsjpartmerit on the basis of the order pasjs:<e;d by thej Learnsjd

Additiona1 Sessions Judge and he is hopeful that his

i" e p r e s e ri t a t i. o n w i .11 b e c o n s i d e i~ e d ai n d t I'l e, d e p a, r t iti e n t a, ,i e n q u i r y

wou 1 d be dropped In view of this statement of the app 1 icant

for the time being he does not pres his OA and the same is

d i s p o s e d o f H o wi e v e r ̂ i n c a s e a n o r d e r a d e r s e t o t h e i n t e r e s t

of the applicant is passed on his representation, then he

would be at liberty to approach the court afresfi ,, Tfie

applicant undertakes to file a representation within 15 days

from today,, No cost;

(  K.U„,DIP SI/d3H )
Member (J)

(  VL,K„ MAJOTRA )
Member (A)


